Sanjit Das-vs-Ranibala Malakar Das

rs (M) L33l2O2L
2L-Sep-22

1. Petitioner is present
2. Heard

the learned counsel for the petitioner and

perused the case record
3.

This is a petition filed under section 13 (1Xia)&(i-b) of the Hindu marriage act 1955, for
dissolution of marriage between the petitioner Sri

Sanjit Das and the respondent Smt.

Ranibala

(Malakar) Das.

of the petitioner is that both the
petitioner and the respondent are residents

4. The case

within the jurisdiction of this court and both of
them are Hindu by religion. Their marriage was
solemnised on 0310212017 as per Hindu religious

rites and customs. After their marriage both of
them stafted living together as husband and wife
at the residence of the petitioner.

5. After about

6 months of their marriage the

petitioner went

to Guwahati to work for his

Iivelihood, leaving his wife

home.

at her matrimonial

In August 20t7 the respondent

called

upon the petitioner and expressed her desire to
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go to her maternal home. The
consented

petitioner

to this. But subsequently when the

petitioner returned home from Guwahati, he

came

to

know that his wife (that

is the

respondent) went to her maternal home with Rs.

5000, which was given

to her for her

maintenance in the absence of her husband. The

petitioner also came to know that after 15 days

of her leaving her matrimonial home, her father
came and took away all the belongings of the
petitioner. Thereafter the petitioner went to the
house of the respondent and tried to bring her

back but she refused to come back. On the
contrary the respondent and her parents
suggested that the petitioner stay with them in

their house. The petitioner refused that proposal

and returned home. After

a few days the

petitioner's father and a few of his relatives went

to the respondents house with the intention to
bring her back to her matrimonial home, but the
respondent not only refused to come back but t

she and her parents misbehaved the

famity

members of the petitioner. Thus, all efforts made

by the petitioner to resume his conjugal life with

the respondent failed.
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6.

The petitioner waited for the respondent for.3
years and thereafter he called his father-in-law
and requested him to allow him to talk with the
respondent but his father-in-law not only refused

to allow him to talk with the respondent but also
suggested that he may go for dissolution of their
marriage.
7.

In this way the respondent deserted the
petitioner

by withdrawing herself from the
just reason.

The

petitioner has suffered both mentally

and

matrimonial life without any
physically. The petitioner

is deprived of

his

conjugal life. The petitioner has averred that

there

is no chance of

matrimonial

resumption

life with the

of

his

respondent. The

to dissolve the marriage
between him and the respondent, which was
petitioner has prayed

solemnised on 03102120L7
B.

.

After the institution of the suit, notice was issued

to the respondent. The respondent
before the court and filed

a

appeared'

petition stating

therein that she doesnt have any objection if
divorce is granted

to the petitioner. Thus the

case proceeded ex-parte.
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9. During

the course of the

proceeding, the

petitioner side adduced evidence of 2 witnesses.

PW 1 Sanjit Das, who is the petitioner, has
reiterated in his affidavit all the facts which were

in his original petition. The PW 2
Bimal Saha has supported the case of the

mentioned
petitioner.

10. It appears that the petitioner's case is
proved. The respondent voluntarily deserted the

petitioner without any reason.

It amounted to

cruelty for the petitioner. As such, the petition

is

allowed. The marriage between the petitioner
and the respondent, solemnised on 03/02120L7,
is declared to have been dissolved. Let a decree
be drawn up accordinglY.

11.

With this order this case is disposed of.
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